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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
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Dated: 1.4:09/2016
To
Appelant as per address iy table bolow
Respondent as per address in table below

Final Order No. ST/AST081 1/2016-CU| DB dated 07/09/2016

{ am directed e transntit herewith a certified copy ol order passed by the Tribunal under section 03(5) of the
Fioance Act, 1994 relating to Service Tax Act, 1994, L
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6 M/s Centax Publications Pvt. Lid,, 1512-B, Bhishun Pitamah Marg, New Dethi-3
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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH: ALLAHABAD

DIVISION BENCH

ST/Stay/61378/2013
ST/60370/2013-CU(DB)

Date of Hearing/decision: §7/9/2016

;_‘A-’;—Es;mg out of Order-in-Appeal No. MRT-EXCUS-000-APP-025-13-14
dated 26/07/2013 passed by Commissioner (Appeals), Central Excise
& Service Tax, Meerut-1]

For approval and signature:

Hon'ble Shri Anil Choudhary, Judicial Member
Han'ble Shri Anil G. Shakkarwar, Member {Technical)

the Order for publication as per Rule 27 of the
CESTAT {Procedure) Rules, 19827

ek T e P oty SR e
the CESTAT (Procedure} Rules, 1982 for:
publication in any authoritative report or not?

3, Whether their Lordships wish to see the fair{  Seen |
copy of the order?

a, i Whether order is to be circulated to the Yes

Department Authorities?

Purshottam Lal Appeltant

Vs,
C.CE. &5 T.-Meerut-11 Respondent
Appearance:

Prasent for the Appellant: Shri Aalok Arora, Advocate :
present for the Respondent: Shii Pawan Kumar Singh (Superintendent) AR,

Coram: Hon'ble Shri Anil Choudhary, Member (Judicial)
Hon’'ble Shri Anil G. Shalkarwar, Member (Technical}

Final Order No. "10& |\ S?ﬁ‘f»
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Per: Anil Choudhary

Heard the issue involved is whether service tax is leviable under
Cargo Handing Service for various works done including stacking,
lifting etc. of sugar bags, including packing. The issue being squarely
Covered in appellants own case being Appeal No. ST-207-08/2009-DB
reported at 2015 (38) S.T.R. 161 (Tri.-Del.}. Accordingly we allow this
appeat with consequential benefits. The Impugned Order is set-aside,

Stay application is also disposed of.

(Dictated and pronounced in the open Court)

(ANIL G. SHAKKARWAR) (ANIL CHOUDH.&;W}
MEMBER {TECHNICAL) MEMBER (JUDICIAL)

{K. Gupta)







